
 229  Re  Qn.  of  Privilege  PHALGUNA  39  896  (SAKA)  Re  Qn.  of  Privilege  230

 किस  बात  की अध्यक्ष  शौर्य  :

 कोरेसपोर्डेस  ?

 श्री  अटल  बिहारी  वाजपेयी  :  इसी
 मामले  को  लेकर  Lt

 MR.  SPEAKER:  I  am  not  concer-
 ned.  It  was  not  there  in  the  privi-
 lige  motion.  I  had  disallowed  that
 a  few  days  ago  and  he  cannot  bring
 an  identical  motion.

 st  झील  बिहारी  वाजपेयी:  तीसरी
 मत  यह  है  कि  आप  ने  प्रधान  मंत्री  जी  को
 बयान  देने  की  इजाजत  दी  (व्यवधान)  |

 यक्ष  बहो बय:  जब  मैं  ने  इस  को

 डिसएलाऊ  कर  दिया  था  तो  श्राप  फिर  कैसे
 इस  को  रेज  कर  सकते  हैं  ।

 It  is  outside  that.  I  had  not  accepted
 t.

 ऐसे  गोलमोल  चक्‍कर  से  यह  चीज  नहीं  ्
 सकती  ।  मैं  यह  मानने  के  लिए  तैयार  नहीं
 हूँ।  कोई  रीजनेबिल  बात  होती  है,  तो  ्  मात
 लेता  हूं  |  बाप  इस  को  इस  ढंग  से  लाने  की
 कोशिश  करें  यह  नहीं  हो  सकता

 ag  कौन  सी  बात  है  राज  भी  यह  मामला
 शाया,  पहले  भी  कराया  था  प्रौढ़  फिर  तीसर
 दिन  आप  इस  को  लाएं  t  जब  में  ने  इस  को
 डिसएलाऊ  कर  दिया  है  तो  दूसरी  दफ़ा  कैसे
 यह  कराएगा  ।  क्‍या  मैं  सब  वत्स  फेक  कर  क्योंकि
 बाप  ज्यादा  शोर  करते  हैं,  श्राप  की  बात
 तवज्जह  से  सुनूं  कौर  जो  रूल्स  हैं  उक्त  के  म॒ता-
 बिक  चलूं  t  ऐसा  नहीं  हो  सकता  ।

 PROF.  MADHU  DANDAVATE:
 (Rajapur):  yf  the  issue  was  closed,
 why  was  the  Prime  Minister  allowed
 to  make  a  statement  and  not  I?  I  am
 on  a  point  of  order...

 MR.  SPEAKER:  No  point  of  order
 can  be  raised  when  we  are  not  on
 any  business.  I]  have  moved  on  to  the
 next  item.  I  cannot  allow  any  ques-
 tion  cr  any  debate  on  the  Prime  Mi-
 nister’s  statement.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Because  of  her  satement
 jour  doubt  ig  confirmed.

 MR.  SPEAKER:  Prof.  Dandavate,
 if  you  have  any  thing,  you  can  write
 to  Me  or  see  me.  You  cannot  raise  in
 in  this  manner.  I  tell  you  once  for
 all,  I  am  not  prepared  for  jt.

 SHRI  PILOO  MODY  (Godhra):  First
 of  all,  you  do  not  read  anything.  The
 only  right  we  enjoy  in  tnig  House  is
 the  right  of  speech.  If  you  take  that
 right  away,  we  do  nut  need  a  House
 and  we  do  not  need  a  Speaker.

 MR  SPEAKER:  Next  item.  Shri
 Kulkarni.

 2.30  hrs.

 PLANTATIONS  LABOUR  (AMEND-
 MENT)  BILL

 (i)  Rerort  or  Jomvr  COMMITTEE

 SHRI  RAJA  KULKARNI  (Bombay-
 North-East):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Joint  Committee  on  the  Bill  further
 to  ameng  the  Plantations  Labour
 Act.  95I.

 (ii)  Evmence

 SHR,  RAJA  KULKARNI:  I  beg  to
 lay  on  the  Table  the  record  of  the
 Evidence  tendered  before  the  Joint
 Committee  on  the  Bill  further  to  am-
 end  the  Plantations  Labour  Act,  95l.

 12.31  hrs.

 RE,  QUESTION  OF  PRIVILEGE—
 contd.

 SHRI  SAMAR  GUHA  (Contai):  On
 8  point  of  order,  under  Rule  376.

 MR.  SPEAKER:  I  have  passed  on
 to  the  next  item.  I  am  sorry  I  cannot
 allow  it.

 PROF,  MADHU  DANDAVATE:
 Have  you  nationalised  all  points  of
 order?
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 MR  SPEAKER:  A  point  of  order
 cain  be  raised  on  the  item  on  which
 we  are  at  present  and  that  is  item
 No  8  I  know  rule  376  If  the
 point  of  order  is  regarding  the  pri-
 vilege  thotftn-or  the  Frime  Minister's
 Statement  t  have  disiliowed  ut  art
 pagsed  or  t  the

 3
 SHRI  SHYAMNANDAN

 MISHRA:  You  have  to  hear  the
 points  of  order,

 PPARER:
 That  item  is

 ready  over  and  we  have  gone  to
 next  item

 SHRI  SAMAR  GUHA  I  want  to
 raise  a  point  of  order  on  the  state-
 ment  made  by  the  Prime  Minister

 MR  SPEAKER  I  am  not  pre-
 pared  for  that,  no,  please

 एक  ही  वात  को  रोज़-रोज़  नहीं  उठा  सकते  हैं  t
 are  भी  उठाए,  कल  शी  उठाए,  परसो  शी

 उठाए  यह  नही  हो  सकता  है  1

 शनी  झील  बिहारी  वाज पेयों  :
 लेते  दीजिये  ।

 शी  श्याम नन्दन  मिश्र  :  लोग  क्‍या  कहेंगे
 आपके  बारे  में  बाद  से  क्या  इस  पर  आपने
 कमी  सोचा  है  ?

 गश्त  कर

 भ्रध्यक्ष  महोदय  :  कौन  भा  है  वह  कल
 जिस  के  तहत  स्टेटमेंट  के  बाद  श्राप  प्रश्न  कर
 सकते  हैं  ”  रूल  यह  है  कि  मिनिस्टर  के  स्टेशन
 मेट  के  बाद  आप  बयेश्चन  नही  कर  सकते  है  ।

 SHRI  SAMAR  GUHA  The  rules
 of  procedure  are  not  your  personal
 property  It  is  the  property  of  the
 House  You  have  to  be  guided  by
 fhe  rules  of  this  House

 MR  SPEAKER

 PROF  MADHU  DANDAVATE:
 When  the  Prime  Minister  makes  a
 e@tatement,  it  becomég  the  property  of
 the  Honse  and  we  can  raise  q  poisit
 of  order,

 I  cannot  allow  it

 MANCiH  के,  t975  Re  Qn.  of  PHvitege  230
 MR  SPEAKER:  ff  you  see  the

 rules,  after  the  statement,  po  ques-
 tions  can  be  put.  ब

 SHRI  SHYAMNANDAN  MISHRA:
 Is  that  a  statement  of  that  kind?

 SHR]  SAMAR  GUHA:  According
 to  rule  876;  we  have,  the,  right
 UInterruptions),

 SHRI  VASANT  Sate
 abi Under  rule  372,  when  a  stateme

 made  by  the  Minister,  no  questions
 ean  asked  on  that

 (inter  yptions)*
 क्रि  दयामनम्दन  मिथ :  हम  अपना  शह

 एस्  करेंगे  ।  हमारा  मोशन  है  ,

 MR  SPEAKER  No,  I  am  not  pre-
 pared  for  that

 PROF  MADHU  DANDAVATE:
 We  must  have  the  same  right  as  the
 Prime  Munster  (Interruptions)

 MR  SPEAKER:  I  am  very  clear
 m  my  mind  I  will  not  allow  any
 questions  If  you  want  to  obstruct,
 that  is  a  different  matter  Ag  a
 matter  of  fact,  when  the  same  ques-
 tion  was  raised  by  Shri  Vajpayee
 last  week,  when  he  wanted  to  ask
 questions,  I  disallowed  it  So,  there
 is  no  question  of  allowmg  one  mem-
 ber,  when  |  have  disallowed  in  the
 case  of  another  member  It  cannot
 be  done  When  I  have  disallowed  in
 another  case  earlier,  how  can  I  allow
 it  in  this  case?  I  cannot  accept  that
 position  No  I  cannot  do  it

 इस  में  सुनने  की  कीई  बात  नहीं  है  ।  चाहे
 इस  से  सारा.  डिन  +ल।  जाए।  जो  बात  ठीक

 नही  है  बह  सही  करूगा  ?

 The  Prunc  Minster  has  got  the
 prerogative  and  she  hag  used  that
 prerogative

 PROF  MADHU  DANDAVATEs
 Sir,  I  am  seeking  your  ruling  on  §
 procedural  point,  When  Shri  Vaj+
 payee  raised  the  question  you  saig
 that  the  matter  is  closed  Yet,  tha
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 Prime  Minister  was  allowed  to  make
 “a'  statement.  I  should  enjoy  the
 same  rights  as  the  Prime  Minister.

 अध्यक्ष  भोज्य  :  अगर  आप  यह  कहेंगे
 2  नहीं  चलने  देंगे  तो  प्रा पका  हाउस  है  न
 खलने  दें  1,

 ्  बिन  |  :  गलत  चीज़,  नहीं.
 ब्नलने  देंगे  !

 प्रत्यक्ष  महोदय  :  चेयर  की  रूलिग  मंजूर
 महीं  है  इसलिए  नहीं  चलने  देंगे  तों  यह  कौन
 मरी  बात  ght

 att  द्यासतम्दन  सिर

 हीं  | ।  देंगे  1

 अध्यक्ष  महोदय  :  जो  गलत  चीज़  |  जो
 मैंने  सुनता  था  उस  दिन  सुन  लिया  था  t  उसके
 खाद  मैंने  डीसएसपी  किया  है  मैं  दुबारा  नही
 सुन  सकता  हु

 क्षी  इसास्ससस्शन  भी.:  हम  लोग
 नौकर  नहीं  है  ।  जिस  की  नौकरी  रखनी  हो

 चह  रखे  1

 आयत  कहो:.  छह  आप  ऐसी  बात

 कह  रहे  हैं  क्रो;  मैं  कड़ी  “दिलचस्पी  से  आपका

 चेहरा  “देख  रहा  हूं  कड्डी  हैरानी  से  ऋसका
 चेहरा  द्यु  रहा  हूं  ,

 No  point  of  .qrder  except  on  the  item
 on  which  we  are.  We  have  finished
 item  [ne  rt

 गलत  चीज़

 /  उस  दिन  यह  मसला  उठा  धौर  भारतीय
 सदस्य  बलिए  मैंने  बात  खत्म  कर  दी  |  फिर
 अगले  दिन  झा  दस  तरह  उठकर  कहते  हैं  कि

 जम  कोर्यनीहीं  नहीं  जलते  क

 मैं  श्रमिकों  बता  दूं  कि  जो  बात  उस  दिन
 हिस्पोज-प्राफ  हो  गई,  उसको  दोबारा
 बढ़ीं  लाया  जा  सकता  है  |  रूस  के  मुताबिक

 कं  उसको  एला  नहीं  कर  सकता  हूं  ६1: ह
 &  में  इस्केंनि  परेड र  सफर  1:  है,  कनु  ee
 ह. 1: अ  पर  पा इस्ट  ध...  शाहर  रेज  करता  |... ह
 हैं  तो  कीजिये  |

 Under  the  rules,  I  cannot  allow  it.
 It  cannot  be  done  like  that.  I  do  not
 accept  it.  Please  sit  down.

 Order,  please.  Kindly  do  not  dis-
 turp  the  House.  All  of  you  may

 Please  sit  down.  |  want  to  procegd aWith  the.  business  The  members should  not  shout  at  each  other.
 Kindly  sit  qown,.I
 ing  ‘you,  f  have  ae.  stening  to  you,
 but  I  have  made  it  very  clear  that
 the  subject  whicn  was  disposeq  of  on
 that  day,  cannot  come  up  again
 Therefore,  I  cannot  allow  that.  By  this
 attitude  I  cannot  be  cowed  down.

 .  The  matter  wag  disposeg  of.  That
 4s  not  before  the  House  now.  I  am
 not  allowing  any  gentleman  to  speak
 anything.

 2
 PROF.  MADHU  DANDAVAISTE:

 ‘What  is  the  ruling  about  the  point  of
 order  I  have  raised?

 MR,  SPEAKER:  I  have  repeatedly
 ‘apid  hat  this  matter  was  r
 other  day  by  Mr  Vajpayee  and  I
 listened  to  him  and  after  that,  I  had
 disallowed  it.  He  wag  given  full
 Chance  to  say.  I  am  sorry  I  cannot
 allow  the  subject  to  be  re-introduced
 again

 SHRI  PILOGO  MODY:  In  the  last
 two  week,  legislation  bas  proceeded
 quite  smoothly...  In  the  last  two  weeks

 ‘the  Opposition  gave  you  no  trouble.

 MR:  SPEAKER:  I  have  not  allow-
 vad  ‘any  Mehl  !

 I  tell  you  the  Oppositiog
 ont country  gets  the  maximum

 nity  for  expression  of  its  views  in
 obpitet  ofsits  sige:  Nowhere  in  the
 world  you  get  60  much  time.  It  is  a

 “rong  propaganda  that  you  are
 making  that  yeu  are  being  stified.  It
 is  an  absolutely  wrong  propaganda.

 -Nobttly  ts  ging”  to  believe  it  You
 eegbint  sap,  -Gommittgy  -andelet  us
 have  their  verdict  as  to  what  chances

 हिए  ae
 Fau-.  in  this

 t.bu  you  are  not  at  all
 appreciating  as  to  how  many  ile
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 LMr.  Speaker]
 you  are  given  and  how  much  lati-
 tude  you  get.  But  the  more  you  get
 the  more  unreasonable  you  are,  You
 are  simply  exploiting  that  latitude,  I
 will  ask  anybod,  to  judge.  Compa-
 red  to  any  country  in  the  world,  the
 Opposition  gets  the  maximum  ac-
 commodation  in  this  country.

 Please  sit  down,  I  am  not  prepared
 to  listen  to  you,  There  is  a  limit  to
 it.  You  try  to  exploit  this  latitude.

 (Interruptions)

 SHRI  PILOO  MODY:  On  whose
 training  and  bidding  are  these  peo-
 ple  shouting?  Will  you  please  ans-
 wer  that  question?

 MR,  SPEAKER:  Please  sit  down
 al]  of  you,

 SHRI  PILOO  MODY:  Did  you
 ever  think  of  that?  What  conspiracy
 is  going  on  over  here?  Do  you  know
 of  that?

 PROF.  MADHU  DANDAVATE:  I
 am  asking  for  yonr  ruling.

 MR.  SPEAKER:  My  ruling  is  that
 I  have  not  admitted  it,  I  have  not
 given  my  consent  to  the  privilege
 motion.  I  cannot  admit  g  motion  on
 an  identical  matter  everyday.

 SHRI  SHYAMNANDAN  MISHRA:
 There  js  a  definite  point  of  order  on
 accoun;  of  the  statement  of  the  hon.
 Prime  Minister.  What  is  this?

 MR.  SPEAKER:  No.  please.  I  can-
 not  admit  it.  You  can  make  9  submis-
 sion,  if  you  want,  on  the  last  item
 of  Shri  Raja  Kulkarni,

 SHRI  SHYAMNANDAN  MISH-
 RA:  We  do  not  pass  on  to  that  item.

 MR  SPEAKER:  We  will  now  go
 to  the  next  item,  Shrimati  Indira
 Gandhi,
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 I  am  sorry,  I  am  not  allowing  any-
 body,  I  don't  allow  matters  over
 which  I  have  given  my  ruling.

 ३  had  clearly  told  you  in  the  very
 beginning  that  this  :matter  wag  raised
 by  Mr  Vajpayee  last  week  and  he
 was  given  a  chance  to  speak,  After
 all,  on  the  day  it  was  raised,  what-
 ever  be  the  position,  he  wanted  to
 say  something  about  it  and  I  allow-
 ed  him  to  say  something  on  it,  And  I
 ruled  that  I  cannot  give  my  consent
 to  this  Privilege  issue,  After  this  was
 disposed  of,  then  the  Minister  vol-

 untarily  said  that  he  would...

 SHRI  ATAL  BIHARI  VAJPA-
 YEE:  Immediately  when  I  raised
 the  question  of  privilege  involving
 Prime  Minister  he  got  up  and  said  he
 would  like  to  have  time.

 MR.  SPEAKER:  I  told  you  that  this
 is  not  g  privilege  matter.  But  inde-
 pendently  of  that,  you  said,  he  can
 do  that;  this  is  what  you  said:

 et  झील  बिहारी  वाजपेयी:  अध्यक्ष
 महोदय,  इस  के  बोद  भी  बाप  ने  प्रधान  मंत्री
 को  स्पष्टीकरण  देने  के  लिए  बुलाया ।
 अगर  मामला  बिल्कुल  बन्द  हो  गया  था,
 तो  प्रधान  मंत्री  का  स्पष्टीकरण  कसे  कराया  ?

 प्रत्यक्ष  महोदय  पाप  ने  खुद  ही  कहा
 कि  वह  स्पष्टीकरण  दें  मैने  डील-एलान
 कर  दिया  था  |  मेने  कह  दिया  था  कि
 अपनी  कान सेन्ट  नहीं  देता  हूं।  आपसे
 स्पष्टीकरण  मांगा  कौर  उन्होंने  श्राप  को
 प्रा बल इज  कर  दिया  मे  बीच  में  कहां
 था  गया  ?

 तो  शटल  बिहारी  वाजपेयी  :  श्री  मध
 दंडवते  क  साथ  जो  कारंसपांडेस  हुई  है
 वह  मर  समन  नहीं  थी  ।  मैं  ने  पार्लियामेंट
 का  उन  का  जवाब  देखा  था  धौर  मुझे  लगा
 कि  प्रधान  मंत्री  ने  गुमराह  किया  उन  के  पास
 तो  करेस्फ'डेंस  है  7
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 33.00  hrs.

 MR  SPEAKER:  You  can  show  it  to
 me,  I  have  not  got  it,

 SHRI  SHYAMNANDAN  MISH-
 RA;  Would  you  not  kindly  consider
 that  I  have  given  a  notice  yesterday
 evening  and  this  notice  contains
 fresh  facts  and  materials?  Now,  if
 fresh  facts  and  materials  are  brou-
 ght  to  your  notice,  would  you  not
 kindly  consider  whether  a  breach
 of  privilege  arises  or  not?  The  hon
 Prime  Minister  has  been  pleased  to
 make  g  statement,  Whether  it  was  in
 response  to  ga  request  from  an  hon.
 Member  on  thig  side  or  not  that  is
 immaterial.  But,  a  statement  had
 been  made  by  the  Prime  Minister
 which  disclosed  certain  things  which
 go  in  variance  against  whatever  she
 said  and  therefore.

 MR  SPEAKER:  I  have  already
 asked  Prof.  Dandavate  to  send  it  on
 to  me,  How  can  I  know  what,  is  in  his
 hands  now?  I  say  that  it  was  identi-
 cal,  But,  if  you  think  that  there  is  a
 difference,  then  send  it  on  to  me.  I
 can  examine  it.  But,  don’t  cite  this
 without  any  notice  to  me,

 शौ  बदल  बिहारी  वाजपेयी  ॥  आप  यह
 कहे  सकते हैं  कि  जो  नये  नोटिस  जाए  है  उन  के
 बारे  में  श्राप  विचार  करेंगे,  कल  विचार  करेगे
 लेकिन  बाप  ने  तो  सारे  दरवाज़े  ही  बन्द  कर
 दिए 1

 भ्रध्यक्ष  महोदय  :  जो  इस  वक्‍त  तक
 जाए  वह  मैं  ने  सभी  देखे  ।  उन  के  बाद  में  फ्रेश
 चाहते  हैं  तो

 You  send  that  on  to  me,  I  can  ex-
 amine  it.  You  can  produce  that  end
 say  that  this  is  your  correspondence,
 How  can  I  now  know  that?

 PROF,  MADHU  DANDAVAITE:  I
 can  send  it  on  to  you.  Unfortunately,

 =
 do  not  find  time  te  8०  through

 MR.  SPEAKER:  If  there  is  any-
 thing  which  is  entirely  fresh  and  not
 connecteq  with  that  I  am  prepared
 to  examine  it—but  not  on  this  al-
 ready  disposed  of.

 SHRI  SHYAMNANDAN  MISH-
 RA:  The  motion  is  against  the  Prime
 Minister—not  against  any  other  per-
 son,  If  you  think  that  a  fresh  motion
 cannot  be  brought  against  the  Prime
 Minister,  then  we  do  not  go  by  that
 kind  of  ‘your  ruling,

 MR  SPEAKER:  Not  on  i  identical
 matter,

 PROF.  MADHU  DANDAVATE;  IL
 can  place  that  before  you,

 MR  SPEAKER;  Please  send  that
 on  to  me,

 PROF.  MADHU  DANDVATE:  If
 I  place  the  material  before  you  very
 briefly  you  will  agree  that—even  the
 Prime  Minister  will  realise  there  is  a
 contradiction  between  that  and  her
 statement  now.

 MR  SPEAKER:  You  give  it  to  me
 ang  I  shall  see  to  that,

 PROF,  MADHU  DANDAVATE:
 Sir,  what  is  your  ruling?

 MR.  SPEAKER:  My  ruling  is  this.
 I  have  already  seen  it,  I  cannot  al-
 low  an  identical  motion,  If  you  have
 some  fresh  facts  you  can  send  them
 on  to  me.  I  shall  8९९  whether  there  is
 any  difference  from  the  previous
 one.

 PROF,  MADHU  DANDAVATE:  I
 shall  seng  you  a  fresh  notice.  I  sent
 my  notice;  there  are  four  reminders
 to  it.

 MR.  SPEAKER:  At  10-30  when  I
 saw  the  notices  that  were  received
 they  were  all  identica],

 SHRI  SAMAR  GUHA:  Sir,  I  rise
 on  a  point  of  order,


